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MRr. CHAIRMAN : Ayes—14, Noes

The motion was negatived.

THE SPECIAL MARRIAGE
(AMENDMENT) BILL, 1956

Dr. SHrRiMATI SEETA PARMA-
NAND (Madhya Pradesh) : Sir, I beg
to move for leave to introduce a Bili

to amend the Special Marri
54 D arriage Act,
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I should like to give a short explana-
tion as it is asked. This Bill seeks to
permit the people, when both the parties
belong to the Hindu religion and are
marrying under the Special Marriage
Act, to be governed by the Hindu .
Succession Act, 1956. So far they have |
been governed by the Indian Succession
Act. When this Bill was under considera-
tion in this House, it was the wish of
quite a number of Members in both
the Houses that where both the parties
were Hindus, it should not be compul-
sory for them to be governed by the
Indian Succession Act. At that time,
opinion was divided. Now this Bill only
seeks to fill in that lacuna and make
the Act conform to the wishes of the
members.

Sarr B. K. P, SINHA (Bihar) : Is it
necessary to have an introductory
speech ?

(Interruptions.)

MRr. CHAIRMAN: Somebody wanted
an explanation.

Sarr B. K. P. SINHA: This is the
result of the precedent we set up just
now.

PanpiT S. S. N. TANKHA: Sir, may
I know whether it would be possible to
circulate these Bills before they are
actually introduced in the House? Is
there any rule against that? We must
have some idea of the Bills before we
are called upon to give or refuse our
permission for their introduction.

MRr. CHAIRMAN: Unless the Bills
are introduced, it is not the practice to
publish them.

Dr. SuriMaTi SEETA PARMA-
NAND: 1 have already consulted the
Minister for Legal Affairs in this res-
pect and he said that this would be a
very simple amendment. There is noth-
ing beyond what I have said and there
is nothing in it to be circulated.

PanpiT S. S. N. TANKHA: We must
know its contents,

Janas M. MUHAMMAD ISMAIL
SAHEB (Madras): Sir, with reference
to the introduction of a Bill in the
House, the House has got to approve
or disapprove of the introduction. That.
is the procedure. How can the House
either approve or disapprove of the
introduction of a Bill unless it knows
the contents of the Bill which is being
sought to be introduced? My submission
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is this: Could the rule regarding this not
be reconsidered with a view to provid-
ing Members beforehand with a copy of
the Bill that is being introduced, at
least to those Members who are intercst-
ed in it. My request to you is to see
whether the rule cannot be so amend-
ed as to provide Members with a copy
of the Bill beforehand so that they may
take an intelligent interest in this
important procedure of either appro-
ving or disapproving of the introduction
of a measure.

Mr. CHAIRMAN: So far as that
suggestion is concerned. I will consider
that.

Mr. CHAIRMAN : The question is:

“That leave be granted to introduce
a Bill to amend the Special Marriage
Act, 1954.”

The maotion was adopted.

Dr. SariMATI SEETA PARMA-
NAND: Sir, I introduce the Bill.

THE ANCIENT AND HISTORICAL
MONUMENTS AND ARCHAEOLO-
GICAL SITES AND REMAINS
(DECLARATION OF NATIONAL
IMPORTANCE) SECOND AMEND-
MENT BILL, 1954—continued.

Mr. CHAIRMAN: Anybody wishing
to speak?

Tue DEPUTY MINISTER For
EDUCATION (Dr. Mono MOHAN
Das): Sir, the legal position with regard
to the maintenance and protection of
ancient monumenis and archaeological
sites in this country has undergone a
rapid change during the last few years
after Independence.

[MR. DeruTy CHAIRMAN in the Chair.]

During the time of the British regime,
there was only one Act, the Ancient
Monuments Preservation Act, 1904,
which provided for the maintenance and
protection of the monuments and
archaeological sites. Archaeology was a
Central subject and the State Govern-
ments in British India had nothing to
do with the maintenance and protection
of ancient sites or monuments. The
Indian States, wherever possible, made
their own arrangements for the main-
tenance and protection of archaeologi-
cal monuments and sites situated in their
own areas. Now, after Independence,
when the Indian States integrated, the
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Government of India made the Ancient
Monuments Preservation Act applicable
to those integrated States. Then came
the Constitution of India. Qur Constitu-
tion envisaged that archaeology should
be managed both by the Central Gov-
ernment as well as by the State Gov-
ernments. So, the ancient monuments
and archaeological sites and remains
were divided into two groups—one
was the group of great national impor-
tance to be maintained, managed and
protected by the Central Government
and the other group was of lesser
importance, to be maintained by the
State Governments, Sir, for the effective
implementation of our Constitution, so
far as these provisions are concerned, a
Bill was brought before Parliament by
the Central Ministry of Education and
it was passed in 1951, It is the Ancient
and Historical Monuments and Archaeo-
logical Sites and Remains (Declaration
of National Importance) Act. As we
gained experience in working out the
maintenance and protection of monu-
ments, as we visited more and more
temples and moc:urents in this coun-
try, we were convinced of the great
necessity of bringing another amending
Bill for inciusion ot some ‘other impor-
fant monuments which were not up till
that time included in the Act. In order
to do that, another amending Bill was
passed by Parliament on 2nd January
1954 in which additions and alterations
were made to the schedule containing
the monuments and archaeological sites.
Now, in December 1954 my hon. friend,
Dr. Raghubir Sinh, brought this amend-
ing Bill. At that time the Government
of India were themselves considering
bringing forward another amending Bill
to the original Act, in which they had
declared some of the monuments as
monuments of national importance. So
our friend, Dr. Raghubir Sinh, the
mover of this Bill was requested by the
Government of India to postpone the
further consideration of this Bill, since
the Government themselves were bring-
ing forward such a measure. It is true
that twenty months have passed since
this undertaking was given by Govern-
ment. If during the last twenty months
the Government of India have not been
able to bring forward such a Bill before
this House, it is not due to any frivolous
cause, There have been potent reasons
and powerful reasons which had pre-
vented the Government of India from
bringing in such a measure. These are
due to the question of the reorganisa-
tion of the States. Up till now we have
not been able to get a broad picture of



